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that the negotiations have come to a diffi-
cult and a delicate stage. The House must
be taken into confidence.
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MR. SPEAKER : He has already said
that he is not connected with the talks.

SHRI Y. B. CHAVAN : I have nothing
to answer.

SHRI BALRAJ MADHOK : He does
not need your protection, Sir.  He is stout
enough to defend himself.

MR. SPEAKER : I am only repeating
what he has said. He has clearly said that
he does not know at what stage the talks
are.

SHRI JAGANNATH RAO JOSHI : If
he evades the question like this, no negotia-
tions would be successful.

SHRI Y. B. CHAVAN : I am not given
to evade any question. I am not in touch
with the details of the negotiations. I will
not be able to say anything in that regard.
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SHRI Y. B. CHAVAN : Naturally, the
hon. Member has a right to know. 1 would
try to explain but I do not know how far
it will satisfy her. There is no question of
anybody giving any information to the
press from the Home Ministry as such.
Sometimes, the information also emanates
from the area itself. These people who go
there, naturally, go there insome sort of
a secret way, not that they go with any
publicity, etc. Even their activities do not
remain secret here. I can only claim the
credit of knowing their secret activities.
But, naturally, we know sometimes after
they do it. And these secret things are
not secret to the local people. Sometimes,
the things leak out from there also. In
recent times, no big organised group from
Nagaland has been able to go to East
Pakistan. That is one thing that 1 must
say. But I am told that some secret contacts
have been established with the Chinese,
particularly, through the Burmese area,
etc. That fact is there. But this is a thing
which a very few people secretly do. It is
difficult ‘to prevent it. Certainly, we take
steps to see that we can prevent it.

NEw DEeLH1 MUNICIPAL COMMITTEE
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*332. SHRI YAJNA DATT SHARMA ::
SHRI VASUDEVAN NAIR :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS.
be pleased to state :

(a) whether leaders of different political
parties in the capital have voiced their
demand for direct election to the New
Delhi Municipal Committec;

(b) whether this demand has been consi-
dered by Government; and

(©) if so, the decision taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Yes, Sir.

(c) It is not proposed to make any
change in the present arrangement.
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MR. SPEAKER : Please point out which

portion of the question he has not ans-
wered.
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MR. SPEAKER : He has ancwered
that.

SHRI VIDYA CHARAN SHUKILA : I
have already answered. If the hon. Mem-
ber wants, I shall repeat that.
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SHRI M. L. SONDHI : Is the hon.
Minister aware that there are important
plans which Government have, as, for
example, the development of tourism etc.
and they also want to implement other
policies? What is required in New Dclhi
is a co-operative attitude. But since the
NDMC is not responsible, it has, in fact,
adopted an intransigent attitude and is
engaged in a lot of quarrels with the traders
and other private bodies here. I would
crave your indulgence to submit that the
hon. Minister in charge of tourism had
‘written to me that he could not intervene
in a certain matter because the NDMC and
the traders were fighting with cach other.
May 1 know whether this is within the
knowledge of the hon. Minister?

SHRI VIDYA CHARAN SHUKLA : 1
agree with the hon. Member that a co-
operative attitude is necessary, and we find
that the NDMC is acting in an attitude of
co-operation with various agencies. It is
precisely to avoid this kind of quarrels
that we have kept it as a nominatcd body
80 that the work could go on smoothly in
this particular small area. :

As far as the quarrel with the traders
is concerned, it is not a quarrel over civic
amenities, but it is a quarrel about taxes;
the traders do not want to pay the amount
of tax that the NDMC has assessed on
them. ’
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.. SHRI A. B. VAJPAYEE : No taxation
| without representation.

s dlam 3 : A AR,
Heft AEIRT ¥ # S =g 85 wfa-
T 9 7% oot cefafem F a3
TaHe TRATEY @Y § W W @
T FQ §, frm s wag fom &
TFeE FfgFTd g 99 § AR I &7
T F T 69 ¢ |

it fae <o e ;oY G

SHRI BAL RAJ MADHOK : The total
population of New Dc:lhi consists mainly
of big officers and a large number of class
III and IV employees of the Government
of India who live in special colonies made
for them. May I know whether it is a fact
that the NDMC which is entirely nominated
caters mainly to the interests and the
needs and amenities of this rich class that
constitutes hardly 10 per cent in New
Delhi, whereas the colonies of the class
IV and class III people are totally neglected
and they have been demanding facilities
and amenities again and again? I have
myself seen those colonies and I find that
roads have not been built and bridges have
not been provided and so on and they
want that they should have their elected
representatives in the NDMC so that their
grievances also might be heard. Now,
they are completely unrepresented and no-
body cares for them. That being so, may
1 know what steps Government are going
to take to see that their grievances are also
looked into by the NDMC?

SHRI VIDYA CHARAN SHUKLA :
The work of the NDMC is not divided on
these lines, depending upon the category
of Government servants.

SHRI BAL RAJ MADHOK : That is
not a fact.

SHRI VIDYA CHARAN SHUKILA :
Actually, within the resources available
they try to fulfil the civic needs of all the
areas. But it may be that in one area or
another there might be some deficiencies,
but as roon as they are brought to the
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notice of the NDMC action is taken to make
up those deficiencies.

SHRI D. N. PATODIA : The nominated
character of this municipal committee has
been justified on two grounds, firstly be-
cause most of the people are Government
servants and secondly because several Embas-
sies are there. May I know what disadvant-
ages are expected by Government in case
this municipal committee is convertcd into
an elected body? May I also know whether
Government are aware that in a similar
situation in Canberra, the capital of Aus-
tralia, the municipality is an elected body ?

SHRI VIDYA CHARAN SHUKLA :
That is a matter of opinion. In our opinion,
the work can best be done by a nominated
body in the situation which is prevailing in
New Delhi. It is mainly a matter of opinion
and we have our arguments why we should
have it like that. The hon. Member may
disagree with that opinion.

SHRI D. N. PATODIA : My question
was :in what respect does he expect that
this body will deteriorate if it becomes
elected? What is the difficulty?

SHRI VIDYA CHARAN SHUKLA :
It is a question of opinion. We think that
the working of the civic body will not be
as efficient as it is if it were clected.

SHRI VAJPAYEE : We are discussing
policy or opinion?

SHRI SURENDRANATH DWIVEDY :
It is not a question of opinion. He wanted
to know how under an elected body, the
administration will deteriorate.

MR. SPEAKER : He does not agree with
it. That is his opinion. Hon. Members
may not agree with it.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The hon. Mem-
ber has asked a very angry question. But
I can say he is completely misinformed
about this matter. Even in the case of
transferred subjects, particularly about no-
mination of members, the Lt. Governor
has certainly got some reserved rights. I
had a discussion with the Chief Executive
Councillor and there was some understand-
ing. Naturally I could not accept all the
recommendations he made.

SHRI KANWAR LAL GUPTA : You
dictated.

SHRI Y. B. CHAVAN : If making sug-
gestion means dictation, I do mot know
how talks between two friends can be
conducted. There was certainly discussion
and some differences of opinion; I do not
deny it.

The hon. Member was wanting to know
what would happen if it were an elected
body. This is exactly what is likely to
happen, because politics will be introduced
in it.

SHRI BAL RAJ MADHOK : Politics
will be there. If that is the argument there,
scrap the Metropolitan Council, scrap
Parliament.

" SHRI KANWAR LAL GUPTA : Only
Congress politics is there.

MR. SPEAKER : Order, order.
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THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : (a) and (b).
Replies from Governments of Haryama,
Gujarat, Orissa, Nagaland, Punjab, Uttar
Pradesh and Madhya Pradesh indicate that
there s no organisation on the pattern of
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Shiv Sena in these States. There is no such
organisation in any Union Territory. Rep-
lies from remaining State Governments
are awaited.
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MR. SPEAKER : Only day before yes-
terday we discussed it here. If he wishes
to waste time and lose time on other ques-
tions, he might go ahead. But let him bear
this in mind.
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SHRI Y. B. CHAVAN : Naturally, while
replying to these questions I have to depend
upon the information I get from the States.
I have not got a reply from the other
States,. but certainly I have also informatien
from my reading of the newspapers that
‘these institutions are being mentioned in
the. press.
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SHRI Y. B. CHAVAN : I do not know
the details about the elections of Mr. Barve
and Mrs. Suapre, but I have information

because 1 have- discussed this ‘matter and
1 have correspondence with the State





